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IN THE CENTRAL ADMINISTRATIVE TRIBRUNAL, JAIPUR RENCH, J2IPUR.
0.A.Nc.4/97 Date cf crcer: \G\b‘%‘o‘d
Nenu Ramy S/c Shri Mcna Rem, R/c Plot Nc.64, Dadu Nacer,
Bichun Road, Phulera, Distt.Jaipur, werking as Carpenter
HSI, CWS, Phulera, Western Rly.
o ...Applicant.
Ve. '
1. Union of 1India through General_ Manager, Western Riy“
Churchgate, Mumbaj. g
2. The ﬁgvisional Railway Manacer, W.Rly, Jaipur Divn.Jaipur.
2. iShri} Ram Lal Harbens, Carpénter, C/o Cerrisge Fcremen,
W.Rly, Jaipur.
.+ .Respondent s.
Mr.P.P.Mathur) - Ccunesel for the applicant
Mr.R.N.Mathur) -
Mr.U.D.Sherma - Ccunsel for respondents.
CORAM: ,
Hon'ble Mr.S.K.Agarwal, Judicial Member
Hen'ble Mr.N.P.Nasweni, Adwinistrative Merber.
PER HON'BLF MR.S.K.AGARWAL, JUDICIAL MEMEER.
This Criginal Applicaticn has been filed under Sec.19 cf
the Admjnistratjve Tribunale Act, 1985; the applicant mekes a
prayer to Jdirect the respendents to promrote him cn the post cf MCF
Carpehter in the scele Re.1400-2300 con the basis cf genicrity

treating the pcst cof MCF Cerpenter as apost resefved for Schedule

Caste candicates.

2. Reply to this O.A wes filed. The ccnténticn' of the
respondénts has been that the post of MCF Carpenter was reouireC tc
be filled-up 'cn the basis of  senicrity after undergcing the
suitability test and the applicant is -junior-most, therefcre, nct
eligible ané entitled for ccnsidering his name for prercticn tc the
£2id post. It ie also stated thet judgment cf Hen'ble Supreme Court
renCered in R.K.Sabrawal's case is nct appliceble in the instant

‘case. Tt is also stated that there cannct be eny reservaticn in a

gingle pest cadfegvtherefcreu the applicant has nc case ané this
0.2 having no merits and liable to be Jiemissed.

3. Heard the learned ccunsellfcr the perties and€ also perused
the whcle reccrd.

4, In a recent decision ée]ivered in Pcst Graduate Institute

cf Medical Fducaticn and Research, - Chandigarh Ves. Faculty — -

Assccisticn & Orsy Hon'ble Supreme Ccurt helc¢ that there cennct be

—

any reservation in a single. post cadre anc¢ we dc nct app;pve“fﬁ?ﬂyﬂ/
reascning in Madhav's casey Brij Lal Thakur's csse and PBacecwari

Prasad's cecse uphcléing reservaticn in 2 single post cadre either
» _



B
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directly or by device of rctaticn of réster point. Acccrdingiy,-the
impugneé decision in the case qf‘Pcst Graduate Institute cf Medicel
Féucation Research cannct alsc be susteined. The review petiticn -
made in ijﬁl Appeal Nc.3175 cf 1997 in the cese of Post Graduste
Institute cf Medical Fducation Research, Chandigarh, is, therefcre,
alloweé and the -udgment dated 2.5.97 in Civil Appeal Ne.3175 cf
1997 is set aside.

5. "In view of'the-decisjon'cf‘Apex Ceurt ceonsisting of fiﬁe
Judges Bench in Review Petiticn (Civil) No.1749 of 1997 in Civil
Appeal No:3175 of 1997 Jecide¢ on 17.4.98, the prayer cf the

applicent i€ nct sustainsble in law. ATherefbre, we have nc

2lternative except tc diemise thie C.A.
6. We, therefore, Gismiss this 0.A having no merits. No crder -

as tc ceosts.

éﬂﬂ\wu/{{ ' ' : '
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(N.P.Nawani) " (s.R.IgETwel) .

Member (B). o Merber (J).



